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INTRODUCTION

I, the Chairman, Committee on the Welfare of Scheduled Castes
and Scheduled Tribes, having been authoriseq by the Committee
to submit the Report, on their behalf, present this Thirty-fifth Re-
port (Sixth Lok Sabha) on Action Taken by Government on the
recommendations contained in their Twenty-third Report (Sixth
Lok Sabha) on the Ministry of Finance, Department of Revenue
(Indirect Taxes Division) Reservations for, and employment of,
Scheduled Castes and Scheduled Tribes in the Central Board of
Excise Customs and its field formations.

2. The draft Report was considered and adopted by the Com-
mittee on the 3rd April, 1979.

3. The Report. has been divided into the following chapters.
I. Report.

Il. Recommendations/Observations which have been accept-
ed by Government.

ITII. Recommendations/Observations which the Committee do
not desire to pursue in view of the Government'’s replies.

IV. Recommendations/Observations in respect of which re-
plies of Government have not been accepted by the Com-
mittee and which require reiteration.

V. Recommendations/Observations in respect of which final
replies of Government have not been received.

4 An analysis of the action taken by the Government on the
recommendations contained in the Twenty-third Report of the
Committee on the Welfare of Scheduled Castes and Scheduled
Tribes is given in Appendix II. It would be observed therefrom
that out of 29 recommendations made by the Committee, 16 recom-
mendations, i.e. 55.17 per cent have been accepted by Government;
the Committee do not desire to pursue 6 recommendations, i.e. 20.69
per cent of their recommendations in view of Government's replies; 4
recommendations i.e. 13.79 per cent in respect of which replies of

)



(vi)

Government have not been accepted by the Committee require
reiteration; and final replies of Government in respect of three
recommendations i.e. 10.35 per cent have been received.

RAM DHAN,

. Chairman,

Committee on the Welfare of Scheduled

New Drrmx; Castes and Scheduled Tribes.
April 186, 1979,

Chaitra 26, 1901 (Saka).




CHAPTER I
REPORT

The Report of the Committee deals with the action taken by
Government on the recommendations contained in the Twenty-
third Report (Sixth Lok Sabha) on the Ministry of Finance, De-
partment of Revenue (Indirect Taxes Division) Reservations for,
and employment of Scheduled Castes and Scheduled Tribes in the
Central Board of Excise and Customs,

12. In para 1.21 of their Report, the Committee had noted that
a large number of posts in the Central Board of Excise and Customs
and its fleld formations have been kept outside the purview
of Reservation Orders for Scheduled Castes and Scheduled Tribes
and had desired that the Ministry of Finance should review the
whole policy of making reservation orders applicable in toto to all
the posts in the Central Board of Excise and Customs and its fleld
formations in consultation with the Department of Personnel
and Administrative Reforms. The Committee had also desired that
while selecting persons for posts to be filled in by deputation or
transfer in the Central Board of Excise and Customs a fair pro-
portion of such posts should be filled in by employees belonging to
Scheduled Castes and Scheduled Tribes in accordance with the
instructions issued by the Department of Personnel and Adminis-
trative Reforms vide their O.M. No. 86012(7|77-Estt. (SCT) dated
21st January, 1978 in this regard. In their reply dated the 8th
March, 1979 the Ministry of Finance (Department of Revenue)
have stated that so far as posts filled by transfer or deputation are
concerned, although the reservations do not apply to them, instruc-
tions have been issued in O.M. No. 36012|7|77-Estt.(SCT) dated
21st January, 1978 cited by the Committee that where the num-
ber of posts to be filled by deputation is fairly substantial, the
employing Ministry/Office should endeavour to see that a fair
proportion is filled by employees belonging to Scheduled Castes
and Scheduled Tribes, Subject to the availability of qualified
persons belonging to these communities from the feeder category.
As regards the posts filled by promotion, the reservation orders do
not apply where the element of direct recruitment exceeds 08-2/3
per cent, As regards temporary appointments of less than 43 days,

when the
ts being purely temporary terminable
such appoinfimen g P Dleted, it s not b

work for which they are created is com
to apply the scheme of reservations to them. As regards work
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charged staff, attention ip invited to the instructions issued in O.M.
No, 36012(9|76-Est.(SCT) dated 10-2-77 wherein it has been provid-
ed that the principle of reservation for Scheduled Castes|Scheduled
Tribes should generally be applied to the extent possible to
work-charged staff also except those required for emergencies like
flood relief work, accident restoration and relief etc. The O.M. dated
10-2-77 referred to above has been forwarded to all Heads of De-
partments under Central Board of Excise and Customs. The reser-
vation orders are not applicable to posts in the Headquarters office
of the Central Board of Excise and Customs as these are filled by
deputation, the deputationists being drawn from the field forma-
tions under the Board where reservation orders are applied in their
feeder services/cadres. The appointments of Deputy Secretaries
and above are made with the approval of the Appointments Com-
mittee of the Cabinet and the Department of Personnel and Admi-
nistrative Reforms have not issued any orders for reservation
against such posts. However, the claims of Scheduled Castes/
Scheduled Tribes candidates are kept in view while sponsoring the
names of officers to the Department of Personnel and Administra-
tive Reforms for appointment against Secretariat posts such as
Under Secretary, Deputy Secretary,

The Committee are not satisfied with the reply of the Ministry
of Finance (Department of Revenue) and stress that they should
ensure that a fair proportion of deputation posts are filled in by
employees belonging to Scheduled Castes and Scheduled Tribes as
per the extant orders of Government the subject.

1.3. In para 2.40 of the Report, the Committee had observed that
they were opposed in principle for the exclusion of any posts from
the purview of reservation orders in promotions and had desired
that the Ministry of Finance should ensure that reservation orders
for Scheduled Castes and Scheduled Tribes were made applicable
to posts in the grade of Inspectors, Centra]l Excise (OG) and Pre-
ventive Officers (0G).

The Ministry of Finance in their reply dated the Sth  March,
1979, have stated that the orders regarding reservation for Sche-
‘duled Castes/Scheduled Tribes in posts filled by promotion are not
being applied to the posts of Inspectors Central Excise (OG) and
Preventive Officers (OG) as the element of direct recruitment to
these posts exceeds 66-2|3 per cent.

The Committee are not satisfled with the reply of Government
and would to re-iterate that reservation orders for Scheduled
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Castes and Scheduled Tribes in promotion should be made appli-

cable to posts in the grade of Inspectors
Preventive Officers (0G). , Central Excise (OG) and

14. In para 248 of their Report, the Committee had opposed to
the principle of dereservation and urged that in view of the poor
representation of Scheduled Castes and Scheduled Tribes in the
Central Board of Excise and Customs, the vacancies reserved for
Scheduled Castes and Scheduled Tribes should in no case be de-
reserved. The Ministry of Finance, in their reply dated 26-7-1978
have stated that there is provision for carrying forward of “dere-
served” vacancies and exchange between Scheduled Castes and
Scheduled Tribes, It has also been stated that, before dereserv-
ation is resorted to, it has to be ensured that all the steps prescribed
to secure Scheduled Castes/Scheduled Tribe candidates against
the reserved vacancies have invariably been taken and fully fol-
lowed by the appointing authority concerned that the claims of
eligible candidates belonging to these communities have been duly
considered, and that dereservation is proposed only when such
a course becomes inevitable due to non-availability of suitable
Scheduled Caste/Scheduled Tribe candidates. These precautions
would go to ensure that dereservation is resorted to only when it
is inevitable, in cases where Scheduled Caste/Scheduled Tribe
candidates are not available for certain posts, particularly those
requiring technical, special or professional skill or qualifications
and where in the interest of work, the vacancies have to be filled
up, after dereservation, if necessary.

The Committee are not satisfied with the reply of Government
and would reiterate that vacancies reserved for Scheduled Castes

and Scheduled Tribes should in no case be dereserved.

15. In para 2.73 of their Report, the Committee have suggeute(:
that all possible efforts should be made by the Central Board o
Excise and Customs to find Scheduled Caste and Scheduled Tribe
candidates for all the posts reserved for them. If, however, such
candidates were not available to fill all the reserved posts, then the
exchange of vacancies should be resorted to in.the veryD ﬂrs:t z‘e;rt
In their reply dated 9-3-1979, the Minis.ttry of Finance ( c?;:»ato nens
of Revenue) have stated that all possxble- efforts are ma eintmem
Scheduled Caste/Scheduled Tribe candidates for a;c;pommm:e
against the posts reserved for them. The Mint;tryA d:xi Wb
referring to the Department of Personnel an o e sub.
Reforms O.M. No. 27/25/63-Estt(SCT), dated 25-3- O o ehanged
ject, have stated that if reservations are allowed to e
botween Scheduled Castes and Scheduled Tribes every y
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out any future adjustment, it would indirectly mean combined
overall quota of reservation for Scheduled Castes' and Scheduled
Tribes and such an arrangement may also give rise to complaints
that the vacancies reserved for one community are being made
over to the other at the cost of the former. Further this matter has
also been considered by the High Power Committee set up under
the Chairmanship of the Prime Minister to review the representa-
tion of the Scheduled Castes and Scheduled Tribes in the services,
at its meeting held on 12-11-1976. The Committee felt that the
existing orders allowing exchange of reserved vacancies for Sche-
duled Castes in favour of Scheduled Tribe and vice versa only in
the third year, i.e., last year of carry forward, when the reservations
will otherwise lapse, safeguard the legitimate interests of both the
groups, viz. Scheduled Castes and Scheduled Tribes and that an
exchange of the reservations earlier than in the final year of carry
forward, would affect adversely the weaker of the two groups, viz.
generally the Scheduled Tribes. The High Power Committee there-
fore did not consider it necessary to alter the existing arrangement
in this regard.

The Committee do not agree with the reply of Government and
reiterate their earlier recommendation that if the Scheduled Caste
and Scheduled Tribe candidates are not available to fill all the re-
served vacancies, then the exchange of vacancies betweey Scheduled
Castes and Scheduled Tribes, as the case may be, should be resorted
to in the very first year.



CHAPTER H

RECOMMENDATIONS|OBSERVATIONS WHICH HAVE BEEN
ACCEPTED BY GOVERNMENT

Recommendation Sl. No. 3 (Para No. 1.22)

The Committee also note that Communications Directorate. In
the Central Board of Excise and Customs was set up in July 1974
and is manned by technical personnel drawn on deputation or re-
employment basis and as such reservation orders for Scheduled
Castes and Scheduled Tribes have not been applied in these cases.
The Committee regret that there is not a single Scheduled Caste or
Scheduled Tribe in the Communications Directorate at present nor
any specific attempt has been made by the Central Board of Excise
and Customs to recruit Scheduled Caste and Scheduled Tribe
candidates even for Group C posts. The Committee, therefore, de-
sire that Recruitment Rules for various categories of posts should
be finalised within a period of three months at the latest and all
vacancies arising in future should as far as possible be filled up by
candidates beloning to Scheduled Castes and Scheduled Tribes till
such time their quota is completed.

Reply of Government

The Directorate of Communications have reported that against
a total of 835 telecommunications posts filled during the period
1975 to 1977 as many as 79 Scheduled Castes and 2 Scheduled Tribes
candidates were recruited. As on 27-5-1978, against a tota} num-
ber of 965 pots (of which 766 have been filled so far) to which the
reservation rules for Scheduled Caste/Schedulde Tribe and apply
according to the draft recruitment rules, 99 Scheduled Caste and
4 Scheduled Tribe candidates have been appointed. This works
out to 12.9 per cent for Scheduled Castes and 0.5 per cent for
Scheduled Tribes categories. It is reported that the availability of
Scheduled Caste|Scheduled Tribe candidates, particularly of the
latter, is rather scarce for the technical posts under the Directorate.
The Directorate have resorted to appointing Scheduled Caste/
Scheduled Tribe candidates by considerably relaxing the qualifica-
tion standards and giving them “in-job” training. Efforts to com-
plete the quota of Scheduled Caste/Scheduled Tribe candidates will
continue earnestly in the coming years.

5
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The recruitment rules for Group C and D posts in the Director-
ate of Communications have been drafted and finalised in consulta-
tion with the Department of Personne] and Administrative Reforms

and the Ministry of Law, Justice and Company Aftairs, They will
be issued shortly.

[Ministry of Finance (Department of Revenue) O.M. No, A 14019|
54|78-Ad. III-B dated 26-7-78]

Comments of the Committee

The Committee would like to have details about the category of
of posts in which recruitments have been made during 1978 and the
number and percentages of Scheduled Castes and Scheduled Tribes
recruited. The Committee would also like to be informed whether

the backlog has since been wiped out and if not, the reasons there
for.

Copies of Recruitment Rules for Groups C and D posts in the
Directorate of Communications, when finalised, may be supplied.

Recommendation S1, No. 5 (Para No, 2.6)

The Committee note the procedure of recruitment being followed
by the Central Board of Excise and Customs and its field formations.
The Committee suggest that if adequate number of Scheduled
Caste and Scheduled Tribe candidates are not available in any
particular area, copies of recruitment advertisements should also
be sent to the Employment Exchange situated in the adjoining areas
so as to attract maximum number of Scheduled Caste and Schedul-
ed Tribe candidates for appointment to the posts in the Central
Board of Excise and Customs and its field formations,

Reply of Government

The recruitment to Group ‘C’ non-technical posts has since
-been taken over by the Staff Selection Commission. The Heads of
Department have already been directed to report to the Staff
Selection Commission the number of vacancies in the various cadres
of the posts to which recruitment is made by the Staff Selection
Commission and also to indicate the number out of these to be fil-
led by Scheduled Castes/Scheduled Tribes, so that the Staff Selection
Commission could nominate the appropriate number of Scheduled
Castes/Scheduled Tribes candidates.



7

As 'regards the posts to which recruitment is still with the
Heads of Department, instructions have been issued to all Heads

of Department under the Central Board of Excise and Customs

to ensure that with a view to attracting the maximum number of

Scheduled Castes/Scheduled Tribe candidates for appointment to
the posts, recruitment to which is made through the Employment
Exchanges, advertisements|requisitions should be sent to all the

Employment Exchanges located in the areas within the jurisdic-
tion of the Collectorate.

[Ministry of Finance (Department of Revenue) O.M. No. A 140189
45/78-Ad. III-B dated 26-7-78]

Comments of the Committee

The intention of the Committee was that copies of recruitment
advertigements should also be sent to the Employment Exchanges
of the adjoining areas so ag to attract maximum number of Scheduled
Castes and Scheduled Tribes. The Committee desire that revised in-
structions should be issued in this regard and a copy thereof supplied
to the Committee.

Recommendation (Sl. No. 8, Para No. 2.25)

Committee, during the course of evidence, had the opportuni-
ty to examine two Rosters brought by the representative of the
Department of Expenditure at one of the sittings of the Committee.
The Committee noticed that these Rosters had not been signed by
the Liaison Officer whose duty is inter alia to check them at re-
gular intervals. It clearly shows that Rosters have neither been
maintained properly nor checked regularly by the Liaison Officer.
The Committee need hardly stress that Rosters are the only
mechanism to keep a watch on the proper placement of Scheduled
Castes and Scheduled Tribes in services against the vacancies re-
served for them. They feel that the proper maintenance of Rosters
would keep the authorities concerned informed of the representation
of Scheduled Casteg and Scheduled tribes at the various poipts in
different posts and the shortfalls, if any, can be delected immedmt:‘l’:lr.
The Committee suggest that the Rosters should be checked pe:iec k;
cally by the Liaison Officer and dully signed certificate of ¢ ke
made recorded thereon. Discrepancies noticed during impectiontl
Rosters should be rectified immediately and also brought to the notice
of the Head of the Department.
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Reply of Government

Necessary instructions have been issued to all Heads of Depart-
ments under Central Board of Excise and Customs to comply with
the recommendation of the Committee.

In so far as Headquarters Office of- Central Board of Excise and
Customs is concerned, rosters for reservation of vacancies are main-
tained by different authorities as indicated below:—

§1. No. Cadre Authority responsible for maintainihg roster
1. Grade A Officers (C.S.S. Officers) ., . Department of Personnel & Administrative
Reforms.
2. Grade B & C Officers (C.S.S. Officers) . C.A.S. Department of Expenditure.
3. Grade D Officers. . . . . Central Division, Department of Revenue.
4. Grade A to C Officers of field forma-  Respective Heads of Departments Adminis-

tions posted in CBEC Headquarters Officc  tratively controlled by C.B.E.C.

A copy of the Committees recommendation has been sent to the
concerned Departments/Offices for necessary action.

[Ministry of Finance (Department of Revenue) O.M. No. A.
14019/45/76-Ad. III-B dated 26-7-78]

Comments of the Committee

A copy of Instructions issued to all Heads bf Departments under
the Central Board of Excise and Customs may be furnished to the
Committee.

Recommendation (S1. No. 11, Para No. 241)

The Committee are also unhappy to be informed that ad hoc pro-
motions have been made during the year 1976 from Class II to Class
1 posts ignoring the claims of Scheduled Castes and Scheduled Tribes.
The Committee expect the Central Board of Excise and Customs to
ensure that the claims of Scheduled Castes and Scheduled Tribes are
given due consideration before these ad hoc promotions are regu-
larised.

Reply of Government

The Departmental Promotion Committee for promotions from
Group B to Group A has met recently. The panel drawn up by the
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Departmental Promotion Committes, which will supersede the ad
hoc promotions under reference, will duly take into account the re-
servations for Scheduled Castes and Scheduled Tribes.

{Ministry of Finance (Department of Revenue) O.M. No. A.
14019/45/78-Ad. I11-B dated 26-7-78]

Comments of the Committee

The Committee may be apprised of the final outcome in this
regard.

Recommendation (S1. No. 13, Para No. 2.49)

The Committee are surprised to note that the officers in the
field formations under the Central Board of Excise and Customs have
no clear understanding of the procedure of dereservation of vacan-
cies with the result that dereservation of vacancieg has taken place
to the Getriment of the interests of Scheduled Caste and Scheduled
Tribe employees. The Committee would, therefore, suggest that the
Central Board of Excise and Customs should immediately organise
a training course for its officers dealing with personnel matters with
the help of the Department of Personnel and Administrative Reforms
so that its officers become fully acquainted with the provisions and
procedures of reservations for Scheduled Castes and Scheduled
Tribes. The help of the Office of the Commissioner for Scheduled
Castes and Scheduled Tribes can also be taken in this connection.

Reply of Government

The recommendation has been noted for compliance, and the
course will be organised as soon as practicable.

[Ministry of Finance (Department of Revenue) O.M. No. A.
14019/45/78-Ad. TII-B dated 26-7-78]

Comments of the Committes

The Committee would like to be informed as to whether the
training course has since been organised.

Recommendation (SI. No. 14, Para No. 2.50)

The Committee would like to emphasise that in future the Central
Board of Excise and Customs ghould strictly follow the procedure for
dereservation of vacancies for Scheduled Castes and Scheduled Tribes
"as la'd down in Department of Personnel and Administrative Reforms
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O.M. No. 28/14/74-Estt.(SCT), dated the 12th July, 1976 and invari-
ably take all the necessary steps as mentioned in paras 26 to 27A of
the Brochure on Reservations for Scheduled Castes and Scheduled
Tribes in services (Fourth Edition) before making any reference to
the Department of Personnel and Administrative Reforms for de-
reservavion. The Committee would also suggest that any adverse
effect on the Scheduled Caste and Scheduled Tribe employees resul-

ting from non-observance of these orders should be mitigated in their
interest.

Reply of Government

The recommendation of the Committee that in future the Central
Board of Excise and Customsg should strictly follows the procedure
for dereservation of vacancies for Scheduled Castes and Scheduled
Tribes, has been noted for consideration. As regards the past, if any
specific cases are found where there has been any adverse effect on
Scheduled Castes and Scheduled Tribes employees, resulting from
non-observance of the above-mentioned orders, these will be gone
into and remedial action taken, where possible.

[Ministry of Finance (Department of Revenue) O.M. No. A
14019/45/78-Ad. III-B dated 26-7-78]

Comments of the Committee

The Committee feel that the recommendation of the Committee

should not only be noted for consideration but it should also be im-
plemented.

Recommendation (Sl. No. 15, Para No. 2.56)

The Committee need hardly emphasise the desireability of in-
cluding a Scheduled Caste/Scheduled Tribe Officer in all the Depart-
mental Recruitment/Promotion Committees constituted by the Cen-
tral Board of Excise and Customs so as to instil confidence in the
Scheduled Caste and Scheduled Tribe employees and for that pur-
pose, if necessary the composition of Departmental Promotion/re-
cruitment Committees may be enlarged. The Committee would desire
that in case a Scheduled Caste/Scheduled Tribe Officer of the appro-
priate rank is not available in a particular field formation, Officer
from ocher field formations or headquarters or State Government may

be associated with that particular Departmental Promotion Com-
mittee.
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Beply of Government

The recommendation has been circulated to all Heads of Depart-

ments for necessary action in regard to the Departmental Promotion
Committees convened by them.

[Ministry of Finance (Department of Revenue) O.M, No. A.
14019/45/78-Ad. 11I-B dated 26-7-78)

Comments of the Committee

A copy of instructions issued by the Central Board of Exc'se and
Cu:toms (o all ficads of Departments in this regard may be furnished
to the Committee.

Recommendation (SI. No. 16, Para No. 2.63)

The Committee would like to draw the attntion of tye Central
Board of Excise and Customs to the instructions contained in the
Department of Personnel and Administrative Ref>rmg Office Memo-
randum No. 36021/9/76-Estt. (SCT) dated tha 10t F:bruary, 1977
wherein it h-s been laid down that the principle of reservations for
Scheduled Casies and Szheduled Tribes should also apply to daily
rated staff and hope that these :nstiuctions would be meti.ulously
followed.

Reply of Government

A copy of the Department of Personnel and Administrative Re-
forms Office Memorandum No. 36321/9/76-Estt.(SCT) dated 10-2-77
was circulated to all Heads of Departments under Department of Re-
venue and Bankiig (Banking Wings) F. No, A. 14011/1/77-Ad. 1
dated 24-2-1977. A copy of the recommendation of the Committse
has also been furnished to all Heads of Departments under the C'en-
tral Board of Excise and Customs who will take necess ry action
As regards the headquarters office of the Central Bpard of Excise and
Custems, this became an independent administrative organisation on
27-5-1977 when the erstwhile Department of Revenue was t‘.‘ifurc; ted
into three separate administrative divisions. Sisce then, t-ree d::z
wage workers have been aprointed in the Central Board of Ex
and Cu-toms Headquarters Office, out of who_m one i3 from Sche-
duled Caste. The Committee’s recommendat'ons will be kept In
view in the event of future such appointments.

. . t of Revenue) O.M. No. A.
[Ministry of Finance WNM ITL.B dated 26-2-78)

615 LS—3
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Recommendation (S1. No. 18, Para No. 2.70)

The Committee note that 15 non-Scheduled Caste and Scheduled
Tribe persons have been recruited as Safaiwalas or scavengers in the
field formations of the Central Board of Excise and Customs. While
the Committee are gl.d to note that non-Scheduled Caste and Sche-
duled Tribe persons are also being recruited as Safaiwalas or scaven-
gers, they would like the Central Board of Excise and Customs to
ensure that these persons are utilised strictly for the purposes for
which they have been recruited and not on other duties.

Reply of Government

The observation of the Committee has been brought to the notice
of cll the Heads of Departments under Central Board of Excise and
Customs for necessary action.

[Ministry of Finance (Department of Revenue) O.M. No. A.
14019/45/78-Ad. III-B dated 26-7-78]

Recommendation (S1. No. 22, Para No. 3.13)

The Committee note that copies of advertisements issued by the
Central Board of Excise and Customs and its field formations are
sent to recognised Assoc’ations, Organisations etc. of Scheduled Castes
and Scheduled Tribes. The Committee feel that the list of Associa-
tions, Organisations etc. recognised as representatives of Scheduled
Castes and Scheduled Tribes for the purposes of orders relating to
specia] representation in services was drawn a few years back and
requ'red revis'on. The Committee would, therefore, like the Central
Board of Excise and Customs to review the list of recognised asso-
clations, organisations etc. of Scheduled Castes and Scheduled Tribes
and the list as revised, supplied to all appointing authorities ‘'n the
fleld formations of the Central Board of Excise and Customs.

The Committee also desire that copies of advertisements issued
by the Central Board of Excise and Customs and its field formations
are also included in the newspapers like “Employment News” and
“Rozgar Semachar”.

Reply of Government

i The Ccmmittee’s recommendat'on that copies of the advert'se-
thents shculd be included in the “Employment News” and “Rozgar
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Samachar” nas already been accepted. Accord ngly, instructions

were issued on 2-2-1878 to all Heads of Departments for takiag neces-
sary action.

The 1st of associations of Scheduled Castes and Scheduled Tribes
recognised L'y the Department of Personnel and Administrat:ve Re-
forms for purpose of notifying the reserved vacancies is givea in ap-
pendix II of the Brochure on reservation for Scheduleq Castes/Sche-
duled Tribes, at pages 84—87 of the 1975 edit.on, read with Depart-
ment of Personnel and Administrative Reforms O.M. No. 36014/12/77-
Es‘t (SCT) dated 23-4-77. Recently, vide Government's O.M. No.
36014/12/77-E<tt(SCT) dated 29-5-78, the Valmiki Samaj V kas Pari-
shad, Delhi has also been added to this list. Besides notfying to
Employment Exchanges, publizity of vacancizs reserved for Sche-
duled Castes/Scheduled Tribes is at present being made in a number
of Indian and English language newspapers and by notify.ng them
to the selected stutions of All India Radio and to the Directors of
Social Welfare or Welfare of Scheduled Castes/Scheduled Tiibe of
the ‘State(s), U T.(s) concerned in terms of Department of Person-
nel & Administrative Reforms O.M. No. 36022/4/76-Estt(SCT) dated
7-8-76 and O.M. No. 36034/2/78-Estt(SCT) dat>d 24-2-78. There 1is
presently no proposal wit1 the Department of Personnel & Admi1is-
trative Reforms to add to the list of Associations of Scheduled Castes
and Scheduled Tribes alre:dy recognised for this purpose.

[Ministry of Finance (Department of Revenue) O.M. No. A.
14019/13/79-Ad. I11I-B dated 9-3-79)

Recommendation (Sl. No. 23, Para No. 3.28)

The Committee note that due to inadejuacy of resources, the
Directorate of Training has not baen able to meet the training neeils
in respect of Grouo B, C and D officers in the fie.d formations of the
Central Boazd of Exc:se and Customs and propos-ls to reinforce the
Directorate of Trairing are under consideration. The Committee
hope that decision in the matter will be taken early go that Scheduled
Caste and Scheduled Tribe offi-ers at various levels cou'd be deputed
in larger number for tr-'ning. The Committee slso desire t2at while
deputing officers to seminars and conferences, preferance should be
given to officers of Scheduled Castes and Scheduled Tribes in accord-
ance wiih the ‘ns‘ructions issued by the Devartment of Penormel
a11 Administrative Reforms :n this regard as it would enable t:em
to broaden their outlook and also to build up specialised knowledge.
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Reply of Government

Consideration of the proposals for reinforcement of Directcrate of
Training :s being expedited.

2. It is presumed that the Committee’s refereace to deputation
of officers to seminars and conferences covers thoss of a more
general nature or for imparting training etc. (and not functional
conferences or seminars connected w:th a particular officc:s’ charge,
which would necesscrily have to be attended by that officer). Every
effort is made to nominate as many Scheduled Caste|Scheduled
Tribe officers as possible for deputation to training courses etc.

[Ministry of Finance (Department of Revenuc) O.M. No. A.
A. 14019/45|78-Ad. III-B, da.ed 26-7-78]

Recommendation (S1. No. 24 Para No. 3.27)

The Committee are unhapry to note that stat'stics in regard to
training imparted to Scheduled Casi:» and Scheduled Tribe officers
in the various inst'tutes under the Directora‘te of Tra ning are not
available and ins'ructions have since bean issued {5 maiintain
necessary statistics in this regard with effect from 1-1-1978.
Tre Commi‘tee hope that necessary statstizs w.th regard
to training imparted to the Scheduled Castz and Schzduled Tribe
officers in the field formations of Central Board of Ex-ise and Cus-
toms will now be maintained and it will be ensured that consiler-
able number of Scheduled Caste -nd Scheduled Tribe employees are
included in the traininz programme: to be conducted by the Direc-
torste of Trainine and also bv other training institutes et>. The
Committee also des're that such statistics should be published in
the annual report of the Ministry of Finance.

Reply of Government

The recommendaticn of the Committee has been noted for
compliance.

[Ministry of Finance (Department of Revenue) O.M. No.
A. 14019/45/78-Ad. 1II-B dated 26-7-78)

Recommendation (Sl No. 25 Pars Ne. 3.33)

The Committee regret to note that the annual statements re-
garding recruiiment of Scheduled Cas'es and Scheduled Tribes in
the fleld formations for the year 1976 were sent by the Central
Board of Excise and Customs, on the prescr'bed forms, to the
Department of Personnel and Administra.ive Reforms on the 22nd
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Angust, 1977, although these should have been sent io them latest
by the 31st March, 1977. The Committee would like the Central
Board of Excise and Customs io ensure tha:, in future, the state-
ments are prepared on the prescribed forms and submitted to them
by all the fleld formations as soon as af.er the 1s; January of the
following year and latest by the 1st March of that year as laid down
in the Cabinet Secretariat (Department of Personnel and Adminis-
trative Reforms) O.M. No. 17|3|70-Est* (SCT) dated the 1st January,
1972 so that the statements are submitted to the Department of
Personnel and Admin'strative Reforms in time. Failure to sub-
mit the statemen:s in time should be regarded as a serious lapse on

the part of the c:ncerned Head of the Department of the Col-
leciorates.

Reply of Government

The recommend-tion of the Committee has been noted and
brought to the no:ice of all cincerned for compliance.

The report for the year 1977 was sent to the Department of
Personnel and Administra:ive Reforms in March, 1978

[Ministry of Finance (Department of Revenue) OM. No
A. 14019/45/78-Ad. 1I1I-B dated 28-7-78)

Ro:ommendation (Si. No. 26 Para No. 3.34)

The Commi‘tee would also like to suggest that these annual
statemen’s on receipt by the Cantral Board of Excise and Customs
should be critically examined and analysed immediately on receipt
so that prompt and effectve m2asures may be taken to remove the
deficiencies noticed wi h a view to safeguard the interes.s of Sche-
duled Castes and Schaduled Tribes.

Reply of Government
The recommendation has been noted for compliance.
i Finance (Department of Revenue) O.M. No. A 14018
[Ministry of 1 ( 45/78-Ad. 111-B dated 2B8-7-78)

Recommendation (Sl. No. 27 Para No. 3.38)

The Committee hope that a note on the recrnitment, promotionts
dereservation of vacancies supera:ssic?n of Schedulet:l Ctst‘e:t‘onao’
Scheduled Tribes and stat'stics relatng to ?he represen 1o
Scheduled Castes and Scheduled Tribes in the Central Boar
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Excise and Customs and its fleld formation will be included in the
Annual Report of the Ministry for 1978 and onwards.

Reply of Government

A note showing the work done by the Cells for enforcement of
the orders of reservations for Scheduled Castes and Scheduled
Tribes, with detailed statistics has been duly included in the
Report of the Ministry of Finance for 1977-78 (vide paras 651 to
655 and Annexures XVI to XXI). It is proposed to continue this
practice in future years.

[Ministry of Finance (Department of Revenue) O.M. No. A.
14019/45/78-Ad, 1II-B dated 26-7-78]

Recommendation (S1. No. 28, Para No. 4.3)

The Committee would like to stress that separate reg'sters for
registering complaints/representat'ons received from the Scheduled
Caste and Scheduled Tribe employees should be maintained with
Immediate eflect by the Personnel Sections of the Cantral Board
of Excise and Customs and also in its field formations as a-sured
by the representative of the Central Board of Excise and Customs
during the course of evidence, The Committee would also suggest
that a precise procedure should be ensured that complaints are
nttended to with utmost expedition. These registers should at
least be checked quarterly by the Liaison Officer and also by Col-
lectors of Central Excise/Customs concerned during the course
of inspection of the offices under their control to ensure prompt
disposal of complaints/representations received from the Scheduled
Caste and Scheduled Tribe employees and quarterly report submit-
ted to the Headquarters office for their information

Reply of Government

Necessary instructions have been issued to all Heads of Depart-
ments under Central Board of Excise and Customs to comply with
the recommendation of the Committee.

As regards the Headquarters office of Central Board of Excise
and Customs, a separate register has been started in the Head-
quarters office for entering any representation from Scheduled
Caste/Scheduled Tribe staff of the Headquarters office of Central
Board of Excise and Customs.

[Ministr» of Finance (Department of Revenuie) O.M. No. A.
’ 14019/45/78-Ad, III-B dated 26-7-78]



CHAPTER III

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT-
TEE DO NOT DESIRE TO PURSUE IN VIEW OF GOVERN-
MENT'S REPLIES

Recommendation Sl. No. 1, (Para No. 1.20)

The Committee note that the Central Excise Collectorates of Delhi,
Chandigarh and Jaipur have a common cadre which is adminis‘ered
by the Central Excise Collectorate, Delhi and Delhi being the head.
quarters and cadre authority being at Delni, a 40-Point Roster, as
prescribed for Delhi, has been applied for recruitment to Group C
and D posts in these Collectorates in consultation with the Depart-
ment of Personne] and Administra‘ive Reforms. According tc the 40-
Point Roster, the reservations for Scheduled Castes and Scheduled
Tribes are 15 per cent and 7} per cent respectively. The Commit-
tee find no justification in prescrib'ng a 40-Point Roster for recruit-
ment to Groups C and D posts for these Collectorates as recruitment
of these posts are normally made on local or regional basis and feel
that thie had deprived a large number of Scheduled Cactes and
Scheduled Tribes specially coming from the States of Punjab,
Haryana, Rajasthan, etc. in getting jobs in the above Collectorates.
The Committee, therefore, suggest that in order to give due repre.
gentat'on to the Scheduled Castes and Scheduled Tribes belonging
to thes= States, the percentages of reservat'ons for Scheduled Cactes
and Scheduled Tribes should be fixed on the basis of population
of Scheduled Castes and Scheduled Tribes in the Collectorates of

these States.
Reply of Govornment

The Collectorates of Customs and Central Excice of Delhi,
Chandigarh and Jaipur have a combined cadre so far as Group B,
C and D posts are concerned. There has been no direct recruitment
to Groun B posts. A 40-Point Roster for direct recruitment to Group
“C’ and ‘D’ posts in these Collectorates was prescribed ‘n consulta-
tion with the Department of Personnel & Admin’stra‘ive Reforms.

i dres of the
A decision has been taken to separate the combined ca
three Collectorates. Once this is done. recruitment will be Collecto-

rate-wise and the percentages of reservation for Scheduled Caste|
17
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Scheduled Tribe candidates w'll be revised on the basis of the popu-
lation figures in the States/Union Territories falling within the
jurisdiction of each Collecterate. For the Chandigarh Collectorate,
the population flgures for the states of Haryana, Punjab, Himachal
Pradesh, Jammy and Kashmir and the Union Territcry of Chandi-
garh would be taken into account. The roster and reserved posts
for Scheduled Castes/Scheduled Tribes will be prescribed in con-

sultation with the Department of Personnel and Administrative
Reforms.

[Ministry of Finance (Department of Revenue) O.M. No. A.
14019/45/78-Ad. 11I-B dated 26-7-78]

Reoemmendation S1. No. 4, (Para No. 1.28)

The Committee note that Ass'stant Collectors belonging to Sche-
duled Castes and Scheduled Tribes or any of the minority commu-
nities, are nominated as liaison officers in the offices subordinate to
the Central Board of Excise and Customs for dealing with work
relating to the representation of Scheduled Castes and Scheduled
Tribes in all establ shments and services under the administrative
control of the Heads of the Departments. No formal Cells have been
set up in the field formations but one or two clerical staff is nomi-
nated to assist the liaison officer. The Committee feel that the liai-
son officer alone would not be able to discharge his duties effectively
unless a Cell with adequate staff is set up in each unit of the Central
Board of Excise and Customs to ensure strict compliance of orders
on reservations for Scheduled Castes and Scheduled Tribes and als>
to look into the complaints and grievances of the Scheduled Caste
and Scheduled Tribe employees. The Committee, therefore, urge
that Cells in each unit of the Central Board of Excise and Customs
should be set up without delay to deal exclusively with matters
relating to Scheduled Castes and Scheduled Tr bes.

Reply of Government

Instructions have been issued to all Heads of Departments under
the Central Board of Excise and Customg to set up a separate cell
with adequate staff to assist the Liaison Officer in the proper d's-
charge of his duties. The replies received from tae field formations
indicate that separate cells have been created in many field forma-
tons. Some of the fleld formations are yet to create sevarate cells
and they have been ssked to do so urgently. The difficulties re-
garding staffing pointed out by some of them are being looked into.

[Ministry of Finance (Derartment of Revenue) O.M. No. A.
14019/45/78-Ad. 1I1-B dated 26-7-78]
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Commrents of the Cemmiftes

The Committeo would like to be informed of the progress made
with rezard to the creation of Cells in the field frma‘ions of the
Central Board of Excise and Customs and copies of instructions is u-
éd to all Heads of Departments under the Central Board of Exciso>
and Customs in this regard may be supplied.

Recommendation Sl. No. 6, (Para No. 2.7)

The Committee note that Recruitment Rules for Group C and D
posts under the Central Board of Excise and Customs have not yet
been finalised and would urge upon the Central Board of Excise
and Customs to vigoroucly pursue the matter with the Department
of Personnel and Administrat ve Reforms and expedite a decision in
the matter as continued delay in the matter advers:zly affects the
interests of the Scheduled Castes and Scheduled Tribes.

Reply of Government

The recruitment rules for certain Group ‘C' and ‘D’ posts in the
Directorate of Inspeclion and Audit (Customs and Central Excise)
& Central Revenues Control Laboratory have already been notified.

The draft recruitment rules for Group ‘C’ and ‘D’ pots in the
Directorate of Communicat ons have also been finalised i1 consulta-
tion with Department of Personnel and Administrative Reforms
and the Ministry of Law and are expected to be notifed shertly.

As regards the recruitment rules for Group ‘C’ and ‘D’ posts ln’
other departments/office; under tie Central Board of Exclse and
Customs, the draft recruitment rules are being proce sed in consul-
tation w'th the Department of Personnel and Adminis‘-ative Re-
forms. The matter is at an advanced siage and the rules are ex-
pected to be finalized chortly.

Minis of Finance (Department of Revenuc) OM. N> A
: b 14019/45/78-Ad. 111-B dated 26-7-78]

Comments of the Committco

The Committce may be apurised of the p'oz'rns‘ntde with r‘:
gard to finalication of draft rules for Group ‘C’ and ‘D pc:cts in ;"
Central Board of Excise and Customs and its _ﬁeld forl!!at :)n?n ':
categories of posts in Group ‘C’ and ‘D’ for which llocr?l.tmen_ 1:‘ >
have been finalised and when the Rules for remaining catego

would be iscued may siso be inthmated.
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Recommendation Sl. No. 17, (Para No. 2.69)

The Committee see no justification in fram'ng a rule that casual
or daily wage worker who has served for at least two years, with
a minimum of 240 days’ attendance per year, could be recruited as
Farrash/Sweepers/Peons in the field formations of the Central Board
of Excise and Cusioms and feel that it is likely to work against the
interests of Scheduled Castes and Scheduled Tribes. The Commit-
tee, therefore, urge that the rules in this regard should be amendad
1o ensure that all vacancies reserved for Scheduled Castes and Sche-
duled Tribes are actually filled in by them.

Reply of Govornment

The matter has been considered in consultation with Department
of Personnel and Adminis.ra‘ive Reforms and the positin is as under:

The orders regarding reservat'on for Scheduled Castes/Scheduled
Tribes apply to all posts filled by direct recruitment. These orders
will, therefore, apply to the post of Farrash/Sweepers/Peons when
these posts are filled by direct recruitment whether from amongst
the Casual or daily wage workers or from others. In view of this
position, amendment to the rules in this regard, as suggested by the

Committee, does not appear necessary.

In this connection, attention is also invited to Department of
Personnel & Administrative Reforms’ O.M. No. 36021/9/76-Estt.(SCT)
dated 10-2-77 according to which the principle of reservation for
Scheduled Castes/Scheduled Tribes should be applied to the extent
possible to work-charged pos's also except when these posts are re-
quired for emergencies like flood relief, acc’dent restoration and
relief etc. The situation envisaged by the Parliamentary Commit-
tee will not arise if due care i5 taken to ensure proper representation
of members of Scheduled Castes/Scheduled Tribes while employing

da’ly rated/Casual employees.

Department of Personnel & Administrative Reforms’ O.M. No.
36021/9/76-Estt (SCT) dated 10-2-77, was forwarded t» all Heads of
Departments vide this Department’s letter F. No. 14011]1|77-Ad. I,
dated 24-2-77 for compliance.

[Ministry of Finance (Department of Revenue) O.M. No. A.
14019/13/79-Ad. ITI-B dated 9-3-79]
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Recommendatien Sl. No. 29, (Para Ne. 3.11)

The Committee regret to note that the representation of Schedul-
ed Castes and Scheduled Tribes in the field formation of the Central
Board of Excise and Customs is much below the quota reserved for
them. The representation of Scheduled Castes and Scheduled
Tr bes in Group ‘A’ posts is only 6.8 per cent and 2.4 per cent res-
pectively while the representation of Scheduled Castes and Schedul-
ed Tribes in Group ‘B’ posts is 6.7 per cent and 1.2 per cent res-
pectively. Even in Group ‘C’ posts, the representation of Scheduled
Castes and Scheduled Tribes is no better. It is 10.9 per cent for
Scheduled Castes and 2.1 per cent for Scheduled Tribes. Consider-
ing these heavy shortfalls, the Commi tee cannot but conclude that
extent orders on the subject are either not being followed in letter
and spirit by tae appointing authorities or adequate at‘ention g not
being paid to improve the situation. Unless concerted efforts are
made by the Central Board of Excise and Customs and other ap-
pointing author ties, the shortfalls in the representation of Scheduled
Castes and Scheduled Tribes cannot be wiped out. The Committee,
therefore, urge the Central Board of Excise and Customs to ensure
that reservation orders are rigidly followed so that all the reserved
vacancies for Scheduled Castes and Scheduled Tribes are actually
filled in by them and that shortfalls are obliterated as early as pos-
sible. The Committee also stress that till such time as the represen-
‘tation of Scheduled Castes and Scheduled Tr'bes reaches their due
proportion, special recruitments confined to the Scheduled Castes
and Scheduled Tribes should be resorted to clear the backlog.

Reply of Government

A copy of the recommendation of the Committee has been fur-
nished to all concerned. Direct recruitment to most of the non-
technical Group ‘C’ posts is now to be made through the Staff Selec-
tion Commission and all Heads of Department have been asked to
report to the Commission the backlog and number of vacancies re-
rerved for Scheduled Caste/Scheduled Tr'be so that the Commis-
sion could take them into consideration, while making recruitment

to these posts.
i i that till such
With regard to the suggestion of the Committee
time as the representation of SC/ST reaches its due proportion
cruitment confined to SC/ST rhould be resorted with a

) i 1at reservations are
view to clearing the backlog, the position is tha
made with reference to vacancies arising from time to time snd not

with reference to total strength of a service or cadre. Unfilled re-

special re
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served vacancies are required to be carried forward to the subsequent
recruitment year. Thus every year efforts are made to recruit SC/
8T candidates against the vacancies carried forward from the pre-
vious three recru tment years as well as against the current reserved
vacancies. Prior to 27-12-1977, the number of vacancies to be re-
served including carried forward reservations had to be restricted
to 50 per cent of the vacancies filled in any year. According to the
revised orders of Departmen: of Personne] and A.R. issued vide O.M.
No. 16/3/77-Estt.(SCT) dated 27-12-1977, all carried forward reserv-
ed vacancies and the current reserved vacancies can be ut liced for
recruitment of SC/ST even, if the total reservation exceeds 50 per
cent of the vacancies filled in that year provided the overall repre-
sentation of SC/ST in the total strength of the concerned grade or
cadre is found o be in adequate.

Moreover, on the 5th February, 1979 instructions were issued in
consultation with the Staff Select on Commission to all the Heads
of Department to the effect that when candidates belonging to SC/
ST are not fnitially nominated by the Staff Selection Commission
against reserved vacancies reported to it, a reference be made to
the Commission as to whether it would be in a pos'tion to nominate
SC/ST candidates. If no such candidates are available, the Com-
mission generally authorises the employing departments/offices to
make recruitment to the reserved vacancies through other permis-
sible channels including the Employment Exchange in order to avo'd
delay entailed in waiting for the result of the next examination. On
the basis of such authority the various steps prescribed in the
Brochure on Rerervations for 'SC/ST to secure SC/ST candidates by
the Heads of Devartments under Central Board of Excise & Customs
can be taken before cons'dering any proposal for dereservation.

{(Ministry of Finance (Department of Revenue) O.M. No. A.
14019/13/79-Ad. 1II-B dated 9-3-79]

. Recommendation Sl. No. 21, (Para No. 3.12)

The ¢ommittee note that in order to wive out the shortfalls in
the case of promotional categories in the field formation of the Cen-
tral Board of Excise and Customs, the reoresentative of the Depart-
ment of Personnel and Administrative Reforms"has agreed, during
the course of evidence, to reconsider the suggestion made by the
Central Board of Exc'se and Customs that the zone of consideration
might be extended so as to include all eligible Scheduled Caste and
Scheduled Tribe candidates subject to the condition that they have
qualifying serv'ce for promotions vrescribed under the Rules. The
Committee hope that the Central Board of Excise and Customs will
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vigorously pursue this matter w'th the Department of Personnel
and Admini.m-ative Reforms and apprise the Committee of the deci-
sion taken in the matter.

Reply of Government

The matter has been considered in consultation with the Depart-
;nent of Personngl & Adminisirative Reforms and the positon is as
ollows:—

In promotion by selection in groups ‘C” and ‘D’ posts reservations
have been provided for Scheduled Castes and Scheduled Tribes under
the orders issued on 11-7-1968. There is already a separate and en-
larmed zone of consideration being 5 times the numbe- of vacancies
instead of or'gindl 3 far Scheduled Caste/Scheduled Tribe for re-
served vacancies. The Scheduled Caste/3cheduled Tribe candidates
who are not within the normal zone of consideration for unreserved
vacancies can, thus, also be considered for promotion against reserv-
ed vacancies if they are within the separate zone of consideration
w'th reference to the number of vacancies, provided thev are other-
wise eligible for promotion according to the recruitment rules
prescribed for the posts concerned. .

For promotion on the bas‘s of senioritv subject to fitness, there
= no zone of consideration, as such. and all persons who are eligible
for such promotions, vacancle; acer~dine to senioritv and fitness, In
the case of vacancies reserved for Scheduled Caste/Sheduled TriYe,
the ctndidates belongineg to the-e communities can be consiiered
irresnective or their position in the genera] senioritv list prov'ded
they are otherwise eligible for consideration for promotion a~cording
to the recruitment rules prescribed for the posts concerned.

In promotion by relection from Group ‘C’ to Group ‘B’, within
Group ‘B’, and from Group ‘B’ to the lowest rung of Group ‘A’, only
those Scheduled Caste/Scheduled Tribe candidates, as are within
the normal zone of consideration, are considered against reserved
vacancies.

The general question relating to the size of the zone of considera-
tion for all vacancies and not only for reserved vacancies is, however,
separately under examinaton in the Department of Personnel and
Administrative Reforms.

inistry of Finance (Department of Revenue) O.M. No. A.

(Minlatry ¢ ' 14019/13/79-Ad. IT1-B dated 9-3-79)
Comments of the Commiites

The final enicome may b intimated to the Committes at an early

dxle.



CHAPTER IV

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED
BY THE COMMITTEE AND WHICH REQUIRE REITERATION

Recommendation Sl. No. 2, (Para No. 1.21)

The Committee are distressed to note that a large number of
posts in the Central Board of Excise and Customs and its field for-
mations have been kept outs de the purview of Reservation Orders
for Scheduled Castes and Scheduled Tribes. The Commit'ee see no
reason why reservation orders have not been applied to these posts
and would like the Ministry of Finance to review the whole policy
of making reserva‘ion orders applicable in toto io all the posts in the
Central Board of Excise and Customs and its field formatons in
consultation with the Department of Personnel and Administra‘ive
Reforms.

While selecting persons for posts to be filled in by deputation or
transfer in the Central Board of Excise and Customs, a fair propor-
tion of such posts should be filled in by employees belonging to
Scheduled Castes and Scheduled Tribes ‘n accordance with the ins-
tructions issued by the Department of Personnel and Administrative
Reforms vide their OM. No. 36012|7|77-Estt(SCT), dated 2ist
January, 1978 in this regard.

Reply of Gavernment

The matter has been considered in consultation with Devart-
ment of Personnel and Administrative Reforms and the positon is
as follows:—

*(1) Vacancies filled by transfer or deputation,
(2) Vacancies filled by promotion;

(a) through limited Departmental Competitive Examinations
in Group ‘B’, ‘C’ and ‘D’ in grades or services in wh'ch
the element of direct recruitment exceeds 66-2/3 per
cent. .

*Accord ng to the instructions in Chanter IIl-para € of the
Brochure (4th Edition) issued by the Department of Per-
sonnel and AR, the reservation orders are not applicable

in the following types of cates:—
24



28

(b) by selection of Group ‘B’ officers to the lowest rung or
category in Group ‘A’ and in Group ‘B’, ‘C' and ‘D’ posts,
in grades or services in which the element of direct
recruitment exceeds 66-2/3 per cent.

(c) on the basis of seniority subjects to fitness in Group ‘A’,
‘B, ‘C’ and ‘D’ posts, in grades of services in which
the element of direct recruitment, if any, exceeds 663
per cent.

(3) Temporary appointments of less than 45 days duration;

(4) Purely temporary ectablishments such as work charged
staff including daily rated and monthly rated staff.

So far as posts filled by transfer or deputation are concerned,
although the reservations do not apply to them, instructions have
been issued in O.M. No. 36012/7/77-Estt(SCT) dated 21-1-78 cited by’
the Committee that where the number of po:ts to be filled by deputa-
tion 1is fairly substantial, the employing Miristry/Office should
endeavour to see taat a fair proportion is filled by employees be-
longing to Scheduled Castes/Scheduled Tribes, subject to the avail-
ability of qualified persons belonging to these communities from the

feeder category.

As regards the posts filled by promotion, the reservation orders
do not apply where the element of direct recru tment exceeds

65; per cent.

As regards temporary appointments of less than 45 dayw, such
appointments being purely temporary terminable when the work for
which they are created is completed, it is not practicable to apply

the scheme of reservations to them.

As regards work-charged taff, attention is invited to the instrue-
tions issued ‘n O.M. No. 36021/9/76-Est(SCT) dated 10-2-77 where in
it has been provided that the principle of reservation for S:heduled
Castes/Scheduled Tvibes should generally be applied to the extent.
possible to work-caarged staff also except those required for emer-
gencies like flood relief work, accident restoration and relief etc.
The O.M. dated 10-2-77 referred to above has been forwarded to all
Heads of Departments under Central Board of Excise and Customs
vide this Department’s letter F. No. A-14011/1/71-Ad. 1 dntu!

$1-2-T.
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The reserva.ion orders are not applicable to posts in the Head-
«quarters Office of the Central Board of Excisc and Cus.oms as these
are filled by deputation, the deputationists being drawn from the
field formations under the Board where reservation orders are aprlied
in their feeder services/cadres. The appointments of Deputy Secre-
taries and above ‘are made with the approval of ‘he Appointments
‘Commi.tee of the Cabinet and th2 Departmeat of Personnel and Ad-
ministrative Reforms have no* issued any crders for reservation
against such posts. However, the claims of Scheduled Castes|Sche-
duled Tribes candidates are kept in view while sponsoring the names
of officers to che Dzpartmen* of Personnel aad Administrative Reforms
for app-intment against Secretaria: posts such as Uader Secretary,
Deputy Secretary. I* may be ment‘oned :hat some time bazk a Sche-
duled Tribe offizer has been appointed as Secre.ary. Central Board
of Excise and Customs and Deputy Secretary to the Governmeai of
‘India, in a post vaca’ed by a general category officer.

[Ministry £ Finance (Departmen: of Ravenu2) O M. No. A, 14019
13|79-Ad. IIIB, dated 9-3-79]

Comments of the Committee
Please sce Chapter I, para 1.2.

Rocommendation (Sl. No. 10, Para No. 240)

The Commi.tee also note that twenty-five per cen* of posts in the
-grade of Inspectors, Central Excice (O.G.) and Prevent've Officer
(0.G.) have be~n reserved for promo ion from Ministerial cadres and
no reserva‘ions f:r Schedulei Castes and Scheluled Tribes have been
-provided in thesc categories. The Committee are oppored in priniple
for the exclusion of any pos.s from the purview of reservation crders.
‘The Committee see no reason as :0 why reservat'on orders in promo-
tions have not bezn made aoplicable to these posts and desire that
th position may be reviewed in consulta i’n with the Department of
Personnel and Administrative Refarms so as ta ensure tha* reservation
-orders for Scheduled Castes and Schedul2d Tribes are made applicable
to these ea‘egories of posts. The C:mmit.es may be informed of the
decision taken in the matter.

Reply of Government *

The matter has been considered in consultajen with the Depart-
ment of Persennel and Administrative Reforms and the pesition
s as fcliows:—

The orders regarding ressrvation for Scheduled Castes{Schedul-
«od Tribes in posis filled by promotion are not being applied to the
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post of Inspectors Central Excise (OG) and Preventive Officers
(OG) as the element of direct recruitment to these posts exceeds
66-2|3 per cent. In this connection, the position is that prior to 26
2-76, the orders regarding reservation for Scheduled Castes|Sche-
duled Tribes in the posts filled by promotion were applicable only
where the element of direct recruitment did not exceed 50 per cent.
The guggestion of the Parliamentary Committee on Welfare of
Scheduled Castes|Scheduled Tribes in their 41st Report (Recommen-
dation No, 23) that reservation ghould be provided in all cases of
promotion irrespecive of whether element of direct recruitment ex-
ceeds 50 per cent or not, was considered carefully. While it was not
found necessary to remove totally  the restriction regardtng the
romponent of direct recruitment provided in the various orders re-
grading reservation in the promotion for the limit of 50 per cent
direct recruitment was, however, raised to 66-2|3 per cent thus
bringing with the purview of Reservation Scheme, more vacancies
which are filled on the basis of promotion.

[Ministry of Finance (Department of Revenue) O.M. No. A,
14019|13|79-Ad. III-B, dated 9-3-79]

Comments of the Committee

Please see Chapter I, para 1.3.
Recommendation (Sl. No. 12, Para 248)

The Committee are basically opposed to the principle of dereser-
vation and would like to urge that in view of the poor representa-
tion of Scheduled Castes and Scheduled Tribes in the Cenral Board
of Excise and Customs, the vacancies reserved for Scheduled Castes

and Scheduled Tribes should in no case be dereserved.
Reply of Government

As regards the basic question of the desirability of having a
provision for dereservation, it is respectfully submitted that this u a
genera] question and the Government instructions on the subject
are applicable to all Ministeries and Departments of Government
and not only to the Central Board of Excise and Customs however,
the Committee’s recommendation on this point has been brought to
the notice of the Department of Personnel & AR
be observed that dereservation does not neces-

acancy is lost to member of Scheduled Castes|
a number of cases, there is provision for

It may however
sarily mean that the v
Scheduled Tribes, as in

615 L.S.—3.
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carrying forward of “dereserved” vacancies and exchange between
Scheduled Castes and Scheduled Tribes.

It may further be mentioned that before dereservation is resorted
to, it has to be ensured that all the steps prescribed to secure Sche-
duled Caste|Scheduled Tribe candidates against the reserved vacan-
cies have invariably been taken and fully followed by the appointing
authority concerned, that the claims of eligible candidates belonging
to these communities have been duly considered, and that dereser-
vation is proposed only when such a course becomes inevitable due
to non-availability of suitable Scheduled Caste|Scheduled Tribe can-
didates. These precautions would go to ensure that dereservations
is resorted to only when it is inevitable, in cases where SC|ST can-
didates are not available for certain posts, particularly those require-
ing technical, special or professional skill or qualifications and where,
in the interest of work, the vacancies have to be filled up, after de-
reservation, if necessary.

[Ministry of Finance (Department of Revenue) O.M. No. A, 14019|
45|78-Ad. III-B dated 26-7-78]

Comments of the Committee
Please see Chapter I, para 1.4.

Recommendation (Sl. No. 19, Para 2.73)

The Committee feel that ordinarily vacancies reserved for Sche-
duled Castes and Scheduled Tribes should be filled in by the candi-
dates belonging to the respective communities only so that the need
to fill in the vacancies reserved for Scheduled Castes by Scheduled
Tribes and vice-versa at the end of the third year of carry-forward
of vacancies is obviated. The Committee, would therefore, suggest
that all possible efforts should be made by the Central Board of
Excise and Customg to find Scheduled Caste and Scheduled Tribe
candidates for all the posts reserved for them. If, however, such
candidates are not available to fill all the reserved posts, then the
exchange of vacancies should be resorted to in the very first year.

Reply of Government
All possible efforts are made to find Scheduled Caste/Scheduled

Tribe candidates fer appointment against the posts reserved for
them.
As regards the recommendation of the Parliamentary Committee

that if Scheduled Caste|Scheduled Tribe candidates are not avail-
able to fill all the reserved posts then the exchange of vacancies
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should be resorted to in the very first year instead of in the 3rd year
carty forward, the Department of Personnel & Administrative Re-
forms which was consulted, hag advised that this issue has been
considered by it in connection with the recommendation No. 20 in
41st Report of the Parliamentary Committee on Welfare of Sche-
duled Caste|Scheduled Tribe. A copy of the reply sent to that re-
commendation is enclosed (Appendix I) which explain the position.

[Ministry of Finance (Department of Revenue) O.M. No. A, 14019]
13|79-Ad. IIIB, dated 9-3-78)

Comments of the Committee

Please see Chapter I para 1.5.



CHAPTER V

RECOMMENDATIONS|OBSERVATIONS REGARDING WHICH
FINAL REPLIES OF GOVERNMENT HAVE NOT BEEN
RECEIVED

Recommendation (Sl. No. 7, Para No. 211)

The Committee note that in the matter of recruitment and pro-
motions in the various posts in the Headquarters and field formations
under the Central Board of Excise and Customs, Scheduled Castes
and Scheduled Tribes are entitled to all concessions|relaxations
which are allowed to such candidates by the Department of Person-
nel and Administrative Reforms. The Committee also note that bulk
of recruitment is now being done through the Union Public Service
Commission|Subordinate Services Commission. The Committee would
like the Central Board of Excise and Customs to examine the feasi-
bility of further liberalising these relaxations|concessions so that
there could be greater intake of Scheduled Castes and Scheduled
Tribes in the services under the Central Board of Excise and Customs
and the backlog could be eliminated as early as possible.

Reply of Government

As the recommendation pertains to the general policy of the Gov-
ernment of India, the recommendation of the Committee has been
referred to the Department of Personnel and Administrative Reforms.

[Ministry of Finance (Department of Revenue) O.M. No. A, 14019|
45|78-Ad. III-B dated 26-7-78]

Recommendation (SI. No. 9, Para No. 2.39)

The Committee note the procedure being followed in the Central
Board of Excise and Customs for filling up posts by promotion. There
are large categories of posts in the fleld formations in the Central
Board of Excise and Customs where 100 per cent posts are filled by
promotions and reservations for Scheduled Castes and Scheduled
Tribeg have been provided in all categories of such posts. The Com-
mittee regret to note that during the years 1975, 1976 and 1877, per-
centage of promotions of Scheduled Caste and Scheduled Tribe

30
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employees in different categories is not very satisfactory. In view of
the fact that there are very few Scheduled Castes and Scheduled Tribes
in the higher posts in the Central Board of Excise and Customs, the
Committee would like the Central Board of Excise and Customs to
explore suitable ways and means for affording greater promotional
opportunities to Scheduled Caste and Scheduled Tribe employees.

Reply of Government

The cases of Scheduled Caste/Scheduled Tribe Officers for promo-
tion to higher post are considered by the Departmentz] Promotion
Committees in accordance with the general instructions issued by
the Department of Personnel and Administrative Reforms from time
to time, including those relating to relaxed standards to be applied
in for Scheduled Castes/Scheduled Tribes candidates. In the case
of general candidates, the normal zone of consideration is taken as
three times the number of vacancies. However, this is extended to
five times the number of vacancies in the case of Scheduled Castes
and Scheduled Tribes candidates if an adequate number of such
candidates are not available within the normal zone of consideration,
extending to three times the number of vacancies.

The specific suggestion in this regard, which has been made by the
Committee in Recommendation No. 21, viz., that for promotion of Sche-
duled Castes|Scheduled Tribes candidates, the zone of consideration
might be extended to include all eligible candidates, hag been referred
to the Department of Personne] and Administrative Reforms for their
consideration (vide reply on Recommendation No. 21).

[Ministry of Finance (Department of Revenue) O.M. No. A. 14019
45|78-Ad. III-B dated 26-7-78]

Comments of the Committee

The Committee may be informed of the decision taken by the
Department of Personnel and Administrative Reforms in this regard.

Recommendation (Sl No. 29, Para No. 4.5)

The Committee are confident that there is no dearth of Scheduled
Caste and Stheduled Tribes persons for undertaking petty contracts
provided they are offered suitable opportunities. The Committee are,
therefore, of the view that the Central Board of Excise and Customs
should explore the feasibility of providing reservations %n the award
of petty contracts to Scheduled Caste and Scheduled Tribe persons.
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Reply of Government

There is no provision for ‘reservations’ to Scheduled Caste|Schedul-
ed Tribe in awarding petty contracts, which is done after taking into
account the prices quoted, service expected from the prospective con-
tractor, etc. Any preference based on the caste|tribe of the prospective
contractor might be attacked as introducing a discrimination not sup-
ported by law. As the matter pertains to general policy of the Govern-
ment of India, this has been referred to Department of Personne] and
Administrative Reforms and the Ministry of Law.

[Ministry of Finance (Department of Revenue) O.M. No. A. 14019|
45|78-Ad. III-B dated 26-7-78]

New DrvHI; RAM DHAN,
April 16, 1979 Chairman,
Chaitra 26, 1901 (Saka). Committee on the Welfare of Scheduled

Caste and Scheduled Tribes.



APPENDIX I

EXTRACT FROM 41ST REPORT OF THE PARLIAMENTARY
COMMITTEE ON WELFARE OF SCHEDULED CASTES AND
SCHEDULED TRIBES

Recommendation No. 20 (Para No. 231)

“The Committee feel that ordinarily vacancies reserved for Sche-
duled Castes and Scheduled Tribes should be filled in by the can-
didates belonging to the respective communities only so that the
need to fill in the vacancies reserved for Scheduled Castes and
Scheduled Tribes and vice versa at the end of the third year of carry-
forward of vacancies is obviated. However, when a vacancy reserv-
ed for a particular community is dereserved and carried-forward,
that vacancy should be offered to the other reserved community
candidate instead of filling it up by a general candidate even in the
first year or second year.”

xx XXx XX XX

Government’s Reply

The existing orders contained in Department of Personnel and
Administrative Reforms O.M. No. 27/25/68-Estt. (SCT) dated 25-
3-1970, provide that while vacancies reserved for Scheduled Castes
and Scheduled Tribes will be reserved for the respective communi-
ty only, Scheduled Tribes candidates may also be considered for
appointment against a vacancy reserved for Scheduled Castes where
such a vacancy could not be filled by a Scheduled Caste candidate
even in the third year to which the vacancy hag been carried for-
ward, and vice versa this arrangement likewise applies also in the
case of vacancies reserved for Scheduled Tribes and carried forward
for three years. The existing orders allowing exchange of reser-
ved vacancies only in the third year, ie., last year, of carry for-
ward when otherwise, the reservation is to lapse, were, issued
after detailed consideration of all aspects of the matter. The
main consideration due to which an de:;dhang: i:“ b:iener y:i:we;

ly in the last year of carry forwar no ear
:l?az Sicheduled Cistes and Scheduled Tribes have been viewed as
district groups for the purpose of reservation and if reservations

33
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are allowed to be exchanged between SCs & STs every year with-
out any, future adjustment, it would indirectly mean a combined
or overall quota of reservation for Scheduled Castes and Scheduled
Tribes together. Such an arrangement may also give rise to com-
plaints that the vacancies reserved for one community are being
made over to the other at the cost of the former. It was therefore
considered hat after carrying forward the reserved vacancies for
subsequent years, if suitable candidateg of the community for
which vacancies are reserved are still not available, it would be
unobjectionable to utilise these vancancies for the other communi-
ty as otherwise the reservations would lapse. The period of
‘carry forward’ of reserved vacancies was also simultaneously in-
creased from two to three subsequent recruitment years so that the
chances of securing suitable candidates from the group for which
reservations were made, improved.

2. Exchange of reserved vacancies beween Scheduled Caste and
Scheduled Tribes, every, year, even with the stipulation that it
would be subject to future adjustment is also not considered desir-
able because while in the the initial years, the advantage of the
exchange (with the adjustments to be made subsequently) may be
felt by the less weak of the two groups (the Scheduled Castes),
in the long run, the provision for adjustment might adversely affect
their interests as large number of vacancies may have to be adjus-
ted in favour of Scheduled Tribes. Thus, if in the first year only
two-half per cent of Scheduled Tribeg are available against the
reservation of seven-half per cent and the balance of 5 per cent is
utilised by Scheduled Castes over and above their quota of 16 per
cent (or in other words, Scheduled Castes are appointed to 20 per
cent quota), in the subsequent year, the reservation will have to
be 15-5-10 per cent for Scheduled Casteg and seven-half-+five-twelve-
half per cent for Scheduled Tribes. Besides, a provision for exchange
with future adjustments would also create complications in the
maintenance of rosters, etc. and would create administrative

difficulties.

3. This matter has also be considered by the High Power Com-
mittee set up under the Chairmanship of the Prime Minister to
review the representation of the Scheduled Castes and Scheduled
Tribes in the services, at its meeting held on 12-11-1976. The Com-
mittee felt that the existing orders allowing exchange of reserved
vacancies for Scheduled Castes in favour of Scheduled Tribes and
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vice versa only, in the third year, i.e, last year of carry forward, when
the reservations will otherwise lapse, safeguard the legitimate in-
terests of both the groups, viz.,, Scheduled Castes and Scheduled
Tribes and that an exchange of the reservations earlier than in the
final year of carry forward, would affect adversely the weaker of
the two groups, viz., generally the Scheduled Tribes. The High Power
Committee therefore did not consider it necessary to alter the
existing arrangement in this regard.

[Cabinet Secretariat, Department of Personnel & Administra-
tive Reforms O.M. No. 36022|1|76-Estt. (SCT) dated 30-11-1976].



APPENDIX I

‘ANALYSIS OF THE ACTION TAKEN BY THE GOVERNMENT ON THE
RECOMMENDATIONS CONTAINED IN THE TWENTY-THIRD REPORT

II.

v,

1v,

(SIXTH LOK SABHA) OF THE COMMITTEE

Total number of reccommendations . . . . . . 29

Recommendations which have been accepted by Government (Vide
Recommendations at Serial Nos. g, s, 8, 11, 13, 14, 13, 16, 18, 22, 23,
24, 25, 26, 27 l.v 28)

Number . . . 16

Percentage to total . . . . . . 5517
Recommendations which the Committee do not desire to pursue in view

of the Government's replies (vide Recammendations at Serinl Nos.
1, 4, 6, 17, 20 and 21)

Number . . 6
Percentage to total . . . . 20° 69

Recommendations in respect of which replies of Government have not
been accepted by the Committee and which require reiteration (Vide
Recommendations at Serinl Nos. 2, 10, 12 and 19) .

Number . . . . . . . . . . . 4
Percentage to total . . . . - . . . . 13.79

Recommendations in respect of which final replies of Government have
not been received (Pids Recommendations at Serial Nos. 7, 9 and
09)

Number . . . . . . . . 9

Percentage to tota Ce . . 10°g3
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